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o, S/o. Late Nagabhushanam, Aged 65 years, Occ Social
of Nava lVlangali A,r]ahasabha, Co-Convener, BC A Kulala
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2. U.V.Chakravart i, S/o.Radhakrishna N/lurthy, Aged 53 years, Occ President,
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icle 226 of the Constitution of lndia praying that in the
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i baa, ittegat, cliscrrmin.lory and ultravirus to the provisions of Colstitution of lndia'

I particularly offending \rticles 14 and 21 of constitution of lndi;r and strike down

r the same and to direc: the respondents to implement classification of A' B' C and

D group wise in imple menting reservations in favour of Backw: rd (llasses, while

conducting Elections 'or 6th respondent Corporation in prorate as 'ecommended

by the Anantha Ratnan Commission and in the ratio as approved by the

2 3-g-1970, as hasi.Government in G.O.tVs-No.1793, Education Department, dated
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lection 'l 51 CPC praying that in the circurlstances stated in
Ilpport of the petition, the High Court may lre pleased to stay
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l, including issuance of Notification for the ensuing Elections
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bth Respondent Corporation, pending dir;posal of the Writ
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No.4O494 of 2O15

ORDER: (per the Hon'ble the Chief Justice Alok Aradhe)

None for the petitioners

Mr. A. Sudarshan Reddy, learned Advocate Genera-l for

the respondents.

It appears that the petitioners are not interested in

prosecuting the writ petition.

The writ petition is therefore dismissed for want of

prosecution.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.
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